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OPEN alJRT 

CENTRAL AD\\INISTRATIVE TBIBUNAL, ALLAHABAD BEN<li, 

dl r JtiABAD • 

Dated: 1\l.lahabad, the 30th day of May, 2001. 

Co ran: Hon' ble Mr.~. Dayal, 1M 

Hon'ble Mr. Rafiq Uddin, JM 

ORIGINAL APPLICATIOO NO. 630 OF 1997 -• 

Mahend ra Pratap, 

sfo late Sri Dhani Ran Kureel, 

r / o 24/18 Shy an Nagar, 

Defence Colony, Kanpur. 

• • • • • • Applicant 

(By ndvocate ~ri Bashistha rewari) 

versus 

1. Union of India, t hrol.J3h the Secretary, 

Ministry of Defence, Governme nt of India 

at New Del hi. 

2. The Director 4Jality Assurance (S), 

D. Q. A. (Stores), ~parbnent of Defence, 

Productions SUpplies, Ministry .bf Defence, 

Governnent of India, D. H. Q. P. 0. 

New uelhi- 1.10011 • 

3. The Controller, Controllerate Of (ilual ity 

Assu r anee (Materials), Ministry of Defence 

( D. G. Ci. A.), Govemment of India, 

Post Box No. 229, Kanpur-208004. 

• • • • • 
(By ndvocate: Sri ~it sthalekar) 

. Respondents 

. 

ORDER ( OBAL) -- - ---
l Hon• bl e Mr. s. Dayal, JIM) 

This application bas been filed for setting 

aside the exanination held 

~ 
fran .lB. 6. 97 onwards 
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for the post of ~enior store Keeper. A direction 

is sought for promotion of the applicant to the 

post of Senior Store ~eper and set aside the order 

passed on his representation dated 22.8.95. 

2. The applicant has cla:imed thlt he was 

appointed as Store Keeper against the ~cheduled 

Caste Quota on 3.8.89. It is claimed that there 
vacant 

a re two posts of ~nior Store Keepe~under the 

Controller, C. Q. A. (M) Ministry of Defence, Kanpur. 

The applicant made a number of representations 

for pranotion to the post of ~enior Store Keeper, 

which was .reserved for .;)cheduled CasteS. The parity 

has been sought with reference to the case of one 

Sri Tul s i Das, who Jas per the applicant_; was junior 

to h:im but was p ranoted as Senior Store Keeper. 

The applicant has relied on the judgment of the 

PrinCipal Bench in OA No. 767 of 1998 decided on 

18.9.98, in which the relaxation granted to Sri 

Tulsi Das, whom t he applicant cla:imed to be junior, 

has been upheld and t he p ranotion of Sri Tulsi Das 

in Dire ctorate General of Quality ~surance (S) 

Ministry of Defence has been upheld. 

3. The c ase of the applicant is fiifferent 

from the one, which was decided by the Principal 

Bench in the case of Tulsi oas Vs. Union of India 

and others. The applicant has not yet been considered 

for p r omotion on account of his not fulfilling the 

period of 8 years of service on the date of the 

~amination conducted on 18,6.97. 
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4. It appears that the respondents now 

see k pennission to cancel the selection held on 

18.6.97. We find that the reli~f claimed by the 

applicant coi ncides with the request made by the 

respondents in the Misc.Application filed today. 

5. The 1eamed counsel for t he applicant 

expresses apprehension that the r espondent s would 

again hold s election by direc t recrui1ment. Hc:JNever, 

t h e respondent s will have to proceed in accordance 

with the Hecrui'bnent Rules after cancellation of 

th e selection and in case they find that eligible 

officials are available for pranotion, they shall 
~ h t..-
A make appointnent on the basis of iiecrui1ment Rules. 

With these remarks, the pellDission is allowed to 

the respondents to cancel the s election held for 

the post of Senior stoze Keeper on 18. 6 . 97. The 

O.A. stands disposed of. No order as to costs. 

\2-~~~ 
( RAFIQ UOOIN ) 

JUDICIAL ME'ABER 

Nath/ 

( S. DAYAL ) 

MB\18ER (A) 

\ 


